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Mr. Speaker: The question is:
“That the following amendment 

made by Rajya Sabha in the 
Faridabad Development Corpora
tion BUI, 1956, b* taken into con
sideration.

‘That at page 7, after line 36, the 
following new clause 31A  be inser
ted  :

*New Clause 31A
'31 A. Remoyal of disqualifica

tion for membmliip at Parlia- 
ment^— Ît is hereby declared that 
the office of the member of the 
Corporation shall not disqualify its 
holder for being chosen as, or for 
being, a member of either House 
of Parliament*.”

The motion was adopted.

Shri Anil K. Chanda: Sir, I beg to 
move: ,

“That the amendment made by 
Rajya Sabha in the Bill be agreed 
to.”

Mr. Speaker: Thm question is:
‘That the amendment made by 

Rajya Sabha in the Bill be agreed 
to.”

The motion was adopted.

Mr, Speaker: So the amendment is 
agreed to. >

DELHI (CONTROL OF BUILDING 
OPERATIONS) CONTINUANCE BILL

The IMSnister of Hmne Aftdn 
(Pandit G. B. Pant): Sir, I beg to
move:*

“That the Bill to continue the 
Delhi (Control of Building Opera
tions) Act, 1955, for a further 
period, as passed by Rajya Sabha, 
be taken into consideration.”
This motion is essentially of a 

formal character. There is nothing 
controversial about it, and I hope it 
will be adopted without any discus
sion.

A Bill was passed last year just 
about this time for controlling the 
constructional activities in Delhi and 
also for regulating them. Thai BiU 
was to be replaced by a permanent 
Act. It was then enacted only for one . 
year. Its life is almost coming to an 
end. It was adopted, I think, on the 
20th of December last year, and on 
the 1st of January it will cease to 
have any effect.

T^e Bill was passed about a year 
ago in order to prevent the bad laying 
of plsm, haphazard construction of 
buildings, the growth of colonies of a 
slum character or of a sub-standard 
nature. It was enacted with a view to 
ensure the development and expansion 
of Delhi according to plan. Subse
quently a planning organisation was 
set up, and that planning organisation 
has done very useful work. A Master 
Plan has been prepared for Delhi, and 
sanction has been given for a number 
of private colonies. The models have 
been prepared, and the evil which had 
been rife for a pretty long time has 
now been put an end to.

This Bill, which was passed last 
year, would have been replaced by 
another Act by this time. But in the 
meanwhile this House decided that a 
Corporation should be set up for Delhi. 
So, this matter has to be held over till 
the Corporation heis taken a final 
shape. The responsibility of looking 
after the buildings and maintaining the 
dignity of this metropolis will pri
marily fall on the Corporation. 
Whether a permanent Development 
Authority will still be necessary, and 
if so, what should be its specific func
tions will have to be determined in 
the light of the scheme of a Corpora
tion, as it is finally accepted. So„ it 
has been necessary to extend the life 
of the existing Act. I am accordingly 
proposing that an year’s extension may 
be given, so that it may be kept alive 
till the 1st of January. 1958. I hope 
the House will agree. ^

♦Moved with the recommendation of the President.
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Mr. Speaker: Motion moved:
“That the Bill to continue the 

Delhi (Control of Building Opera
tions) Act, 1955 for a further 
period, as passed by Rajya Sabha, 
be taken into consideration.”
Shri Radha Raman (Delhi City): 

Sir, I fully support the Delhi (Con
trol of Building Operations) Conti
nuance Bill and that it should be ex
tended to another year, as proposed 
by our hon. Home Minister. I have 
been watching that there has been 
haphazard growth of our cities, Old 
Delhi and New Delhi, and these areas 
are fastly developing into slums. 
People especially in the outskirts of 
those areas are living in inhimian 
conditions and if they are allowed to 
live in that condition, it would be 
really unfair for them as well as for 
the Government which administers. 
I, however, feel that there should be 
some caution with regard to the exer
cise of powers in respect of the con
trol of building operations in the 
cities of Old Delhi and New Delhi. 
I have seen that immediately after 
this Act came into force, there was 
complete stoppage of the construc
tion work that was going on in the 
city. As you know Delhi is fastly 
expanding and thousands of new 
buildings are coming into existence. 
There are colonies—sonae are private 
and some are co-operative societies- 
owned—and it is absolutely necessary 
that in order to allow the expansion 
o f the increasing population to have 
living space or to have good houses, 
that there should be sufficient scope 
both for private as well as Govern
mental activities, so that the acute
ness and shortage of houses is met 
I only want that the hon. Home 
Minister may take into consideration 
the fact that this control of building 
operations should not in any way 
affect the natural growth of the town 
and should not obstruct the natural 
construction work that is required 
for the increasing population of the 
cities of Old Delhi and New Delhi.

} have received a nimiber of com
plaints from parties; they are indivi
dual parties as well as colonization

parties. I do not favour them and I 
do not think that so far as the private 
agencies are concerned, they should 
be allowed to make a profit and a 
mass wealth by selling lands at very 
high rates; they purchase them at 
cheap rates ^ d  sell them at h i^  
rates and they allow the construction 
in a haphazard manner. 1 am in 
perfect agreement with the hon. 
H ^ e  Minister when he said that 
there should be a control of building 
operations, but at the same time, I 
am very much afraid that in case this 
control is restricted or rather there 
are obstructions or there is a delay 
in passing the plans which are re
quired to be passed, in order to cons
truct new buildings, there will be a 
lot of difficulty for the population 
which is already suffering on account 
of an acute shortage of built houses. 
I would therefore lay emphassis on 
this point that in implementmg the 
provisions of this Bill, due care 
should be taken that the natural 
growth of the townships and also of 
the Cities of Old Delki and New 
Delhi and such other areas as can 
be utilised for other private con
struction or even (jovemmental con
structions is allowed and there is 
quick and expediti^tiig passing of plans. 
I also wish to I ^ t  there should 
be a rather e x p e ^ i t ^  finalization of 
the master plan, as over and over 
again, it has been mentioned that 
there is a master plan for Delhi. I 
imder^^&nd that an interim plan is 
a lrea^  prepared, but the final plan is 
yet to be prepared and it has to 
come before this House. I only want 
that even the interim plan or the 
master plan should be expedited and 
there should be quickness generally in 
order to finalize them, because much 
of the construction work is already 
over or is unduly delayed to the dis
advantage of the increasing popula
tion of Delhi. With these words, I 
iust commend that this BiU should 
be adopted and the date should be 
extended to another year, as pro
posed by the hon. Home Minister.

Pandit Thaknr Bas U iafgava (Gur- 
«gaon): Sir, in regard to this Bill« last
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[Pandit Thakur Das Bhargava] 
time when it was introduced and 
passed in this House, it was said tiiat 
the whole work will be accelerated 
and there will be no delays. F^ars 
were expressed in this House that so 
far as the stopping of the building 
operations was concerned, it will 
create some difficulties and at the 
same time put some obstacles in the 
progress of building construction. 
At that time, it was explained that 
it was only an interim thing and 
much time wiU not be lost and so 
far as future,buildings were concern
ed there was a provision for giving 
permission to build also. Now, I find 
that toe only hitch is that the Cor
poration is coming into existence and 
it will be entrusted with tois work, 
and we do not know what form fh7g 
building c^rations Committee will 
take. This question of buildings in 
Delhi is a matter which has been 
pending for a long time in this House. 
EfBirts were made previously and 
private persons did not come forward 
to build houses because of the Rent 
Control Act and at that time, also 
when we debated that question it was 
suggested in this House as in all other 
countries, also in India and especially 
in Delhi, there should be house build
ing corporations which may be given 
full opportunity and impetus to help 
house building activiti^. Now, I find 
that every house owner and all per
sons who are interested in building 
houses feel this difficulty because the 
whole of the building operations are 
stopped. Permission is not given to 
build houses. It may be, after all, 
good to build the houses. Plans are 
being prepared for slum clearance 
M d steps are being taken. If all this 
is done, the housing problem may be 
solved to a certain extent in a man
ner which we all like. Today, we 
have got the Slum Clearance Bill and 
another B^l. From the provisions of 
these Bills, I find that there will be 
no acceleration of these activities 
On the contrary, all the provisions 
co n t^ e d  in these Bills have a ten
dency to check the future bui^ îing 
j^ogramme of the people of Delhi 
They say that there is a master plan

which is not yet ready. It is said 
that there is an interim plan. We- 
have heard of that plan and seen 
something about it in the papers. 
There is no doubt that it is a very- 
ambitious plan. I do not know whe~ 
ther it will succeed. When the Birla 
Committee was appointed, three 
Members of the Committee went inta 
toe question of toe housing probleia 
in Delhi and toey had something to- 
say about toe Improvement T ru^ 
also. The Improvement Trust was 
charged wito toe building programme 
of Delhi. We know what toey ^d , 
and toe expressions used in relation 
to toe work of toe Improvement 
Trust which are contained in toe 
Birla Committee’s report Any Mem
ber who takes pains to study toe Birla 
Committee’s report must come to toe* 
conclusion toat toe Improvement 
Trust waŝ  badly condemned. After 
all these years, we have not seen any 
improvement in toe building acti
vities in Delhi. Now that tois mat-- 
ter is being takwi up seriously by 
toe Government and toe responsibility 
has been placed on one autoority for 
looking after this programme, we 
may expect toat some improvement 
will come about.

When I consider the magnitude o f  
the problem set out in toe Birla Com
mittee report, I find toat Rs. 85 crores 
was toen reported to be required. 
For slum clearance work, I think now 
at least Rs. 150 crores will be re
quired. I shudder to toink how this 
entire problem will be solved. I have 
an apprehension tha't toe entire prpr 
blem will take a very long time to 
be solved, and at the same time, will 
not be solved unless the Government 
take toe co-operation of the public 
of Delhi, at least of the house owners 
of DeUii. Unless toere is toe co
operation of the house owners, unless 
the Government and the house owners 
try together to see that houses are 
built, I do not see any hope in toe 
near future for these poor people, 
who are living in toe slums, getting
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better healthy houses. I have often 
been wondering how these slums will 
be cleared. When we come to the 
next Bill, we shall consider the ques> 
tion. So far as this Bill is concerned, 
though nothing will be lost by pro
longing the time, I would request t ^  
Member in Charge to kindly see that 
permissions and relaxations might be 
given more easily and people may be 
enabled to build houses in cases 
where there is no harm in building 
them. Because, today, there is entire 
stoppage of building operations. Even 
in places where the Gk>vemment it
self or the Improvement Trust had 
ordered the building of houses, the 
people are not able to build houses.
I would therefore request the Gov
ernment, if it agrees, to give an as
surance that it will see that so far as 
proper houses are concerned, there 
will be no objection to progressing 
with the building. This control on 
building operations should not result 
in the total stoppage of building 
operations. I would suggest that a 
small sub-committee can be appoint
ed to go into the question of giving 
permission and allowing * relaxation 
in the* building of houses so that the 
housing situation may ease. After 
all, when a person begins to slim, if 
he does not slim under proper condi
tions, he dies. This control tanta- 
maunts to stoppage of aU operations.
All along, building operations may be 
allowed to pontinue in cases where 
there is no practical obstacle. To 
stop all building operations will not 
be right. Now that the date is going 
to be extended to 1st January, 1958
I would request that efforts may be 
made to have the other organisation 
as soon as the Corporation Bill is 
passed. I expect that after that, the 
Delhi (Control of Building Opera
tions) Bill will be replaced by ano
ther Bill which will give us an orga
nisation which will take up the build- 
mg operations in Delhi. I only want 
that the matter may not be delayed. 
What is more necessary is, as long as 
this Bill continues, steps may be 
taken to see that in cases where per- * 
missions and relaxations may be 
given, th fy may be given easily.
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%  ̂ 3̂TTw ?fh:  t̂ f  inw

ftr ̂  ̂  t -  I

 ̂ ̂ ̂  W»f<dl  f, >ft

■h+T»H  ̂  ̂  f I T̂HR

3ffrt ̂  ̂  TfetT, t ̂   ?fPT̂ ̂ 

ftrq ̂tttT f I ?TN ̂ T?nFt  f%

 ̂ 'lite ̂   STTq', # ^̂frr 'ftz ̂

T̂   ̂ I r̂t%»T̂ T̂ fTPT   ̂ 

 ̂   I  ̂   ^

«iK»f  ̂fir̂ f i
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f e f t  ^  TRT ŜfRT T̂f?fT t .  *Tp(t ^  

^  fn <. ^  TRT T̂T'TT T̂ŜTT
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f^q<H I
Shri C. K. Nair (Outer Delhi); I 

rise to support this Bill which seeks 
to extend the period of the control 
of building operations in Delhi- I 
must congratulate Government on 
their having moved in this direction, 
for the improvement of Delhi.

After the attainment of freedom, 
for the last eight or nine years, no 
activity was noticed in this direction, 
except perhaps through the Rehabili
tation Ministry. It is a happy augury 
that three Bills relating to this mat
ter have been brought forward ahnost 
simultaneously, one for slum clear
ance, another for the protection of 
tenants, and the third for the exten
sion of the control over house- build
ing activities. All these are welcome.

But what I fear is that this exten
sion by one year may not be suffi
cient. Considering the sluggishness 
of the Ministry, or, if I may say so, 
of the departments concerned* I do 
not think that we shaU be able to 
bring out a successful programme of 
improvement within one year or even 
after one year: Anyhow, it is wel
come; in fact, the shorter the period, 
the more welcome it will be, because 
that gives us the hope that the full 
plan will be before the public very 
soon.

While supporting this Bill, we ^  
however, very sore about one thing, 
and that is that the shortage of hous
ing in Delhi is still very keenly felt, 
and the house rents are still running 
very high. Several crores of rupees 
have been spent through the Rehabi
litation Ministry for constructing so 
many new colonies^ and yet the short
age of houses is still there. There- 

•fore. Government should take special 
care not to check every sort of build-
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ing operation; unless the operation 
interferes with the future planning, 
it should l>e allowed.

In this connection, I want to make 
a special appeal on behalf of the vil
lage people. They are the persons 
who are most hard hit by these con
trol operations. Suppose they want 
to put up one or two houses, or ten 
or fifteen in a village because the 
population in the villages is also in
creasing, they cannot do so; in fact, 
they are not allowed even to build 
a small wall. Most of them are illi
terate; they have to take so much 
pain to walk all the distance from 
their villages to the town in order to 
find out the concerned office; and 
these offices also are not easily acces
sible to them. So, I would appeal to 
Government to have a separate sec
tion of the Delhi Development Provi
sional Authority to deal with these 
building operations in villages very 
quickly, so that the villagers are not 
put to great hardships. I feel also 
that there is not mucR difficulty in 
allowing them to build, because the 
building operations in the urban areas 
are not going to be extended imme
diately to villages at long distances. 
But, as it is, even people in distant 
villages are put to great difficulties.
I hope Government will take special 
care to remedy their difficulties. It 
is not at all difficult; if the authori
ties concerned sit with the represen
tatives of the villagers * like us and 
discuss the whole matter, then it 
would be possible for us to evolve in. 
just one or two weeks a very useful 
and practical plan for the villages.
I hope this matter will receive the 
serious consideration of Government.

As far as possible, building opera
tions should not be discouraged but 
encouraged, except where it is very 
essential to put a ban or have special 
control.

Rajinata Kamlendu Mat! Shah 
referred to the present high cost of 
building. I completely agree with 
Ker. I may he pardoned, if I say thai*

even the fresh tempo of activities,, 
that is found in the departments con
cerned is due to the great activity- 
started by the Bharat Sewak Samaj. 
They have given a new fillip to the 
idea of slum clearance and the deve
lopment of the Delhi city. Especial
ly, the improvement of katras wa» 
undertaken by the Health Ministry on 
the one side, and by the municipality 
and the Bharat Sewak Samaj on the 
other. It will be clearly seen that 
whereas the other two bodies spent 
more than Rs. 5,000 or Rs. 7,000 on a 
building, the Bharat Sewak Samaj 
could do much better work with 
Rs. 2,500 only. This is the average 
cost which the Bharat Sewak Samaj 
had to incur.

Similarly, you know how the work 
on the Shahdara bimd was entrusted 
to the Bharat Sewak Samaj. They 
saved more than 1^. 5 lakhs to Gk>T- 
ernment, because they had under
taken to build it at 25 per cent. les» 
than the estimated cost; actually, they 
have saved something more for the 
villagers and labourers, as a result o f  
their activities.

Therefore, it is very necessary, as 
Rajmata Kamlendu Mati Shah has 
urged, that we must create some such 
organisation where there will be the 
least exploitation, and where the 
construction work will be carried on 
more efficiently through conscientious 
workers, thtis resulting in expeditious 
work at a lower cost. I would make 
a special request to Government to 
look into this matter. The Bharat 
Sewak Samaj is now going to create 
even a cadre of overseeers to under
take such works of improvement, and 
they must be encouraged and not 
discouraged.

Perhaps, the House does not know  ̂
that when the question of entrusting 
the Shahdara bund was mooted up, 
the Railway Board immediately pro
tested against it; the Central Public 
Works Department also op^sed the 
idea. But only the Irrigation Minis
try took up the matter and handed
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over the work to the Bharat Sewak 
Samai, and they did the work so 
wonderfully well that even in the 
first test of the biggest flood of this 
century that huge bund has stood 
very well. I think that alone is a 
good proof of how we can really 
carry on the work at a lesser cost 
and more quickly and efficiently too. 
So, I would appeal to Government to 
look into this suggestion also.

I would like to have some clari
fication regarding the progress made 
during the last yea^ in the matter of 
construction of houses. I would like 
to know, compared to the previous 
year, how many constructions had 
been stopped and how many had 
been allowed to be completed, be
cause the department concerned is 
more interested in stopping the acti
vities. Of course, they may be en- " 
gaged in the construction activities 
under the new scheme. But still 
existing construction activities should 
not be stopped.

With these words, I support this 
BiU.

^  Pandit G. B. Pant: So far as my
proposal for the extension of the life 
of the existing Act just by one year 
is concerned, the House is jn  agree
ment with it.

Certain observations and sugges
tions have been made. I welcome 
them. We cannot make any changes 
in the parent Act now. But I hope 
that the suggestions that have ema
nated from hon. Members, who have 
given thought to this question and 
who have had personal experience 
with regard to matters which are. in 
a way, connected with the object and 
purpose of this Bill, will receive at
tention at the hands of the Delhi 
Development Authority and also of 
the Ministries concerned.

X may just say that if there is any 
difficulty in the working of this 
Authority, then it should be possible 
for the members, some of whom 
happen to be here, to give thought 
to those matters and to set them

right As hon. Members may br  
aware, this Authority consists of 
twelve members, of whom only four 
can be officials, and eight are non
officials, three being Members of this 
House and two of the Delhi State 
legislaure as it was, who will conti
nue to be members; then the Chair
man of the Municipal Board of Delhi, 
the President of the New Delhi Muni
cipality, the President of the Delhi 
Municipality and Chairman of the 
Delhi Improvement Trust. In any 
case, it should be possible for this 
Authority, which has a majority of" 
the representatives of the people, to 
take all relevant factors into account 
and to see that the provisions of the 
Act are carried out in a satirfactory

JpThe bustees in the villages are ex—
from the scope of this Act, 

ilEid I do not see that any vexation 
should be caused to persons living in, 
villages so far as the reconstruction 
or repairs of the existing houses are 
concerned. If there has been any 
misunderstanding in this regard, then 
that should be removed.

I also agree with the view that 
there should be some model plans for 
buildings and also that such methods 
should be adopted as would result in 
speed and also in economy. Tlie more- 
public cooperation can be ensured fo r  
these purposes, the more wiU it prove 
fruitful. I persoMally welcome that 
idea.

I do not think that many of the' 
buildings in Delhi proper are affected 
by this Act, as it applies mostly to 
open spaces. But it is necessary that 
the Act should be enforced in a con
siderate way and no inconvenience; 
should be caused to the people on 
account of the provisions of this Act,, 
which was placed on the Statute-book 
in order to ensure their convenience 
and the expansion and development 
of Delhi.

I understand that according to the 
present pwetiee too, some security 
has to be deposited by the persons;;
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'whose plains for colonies are approv- 
-ed. So far 23 plans have been ap
proved. I have an impression that 
something between 3,000 and 4,000 
houses have been constructed—I 
would call them tenements rather— 
for the poorer section of the com
munity. With regard to those tene
ments, the Government paid half of

• the rent so that the occupants may 
not be put to heavy burden on 
account of the rents that have to be 
:paid for such tenements.

It is our desire that Delhi should 
be a model city and that every effort 
should be made to provide adequate 
accommodation for the people living 
m Delhi and those who are coming 
here everyday. The task, however. 
IS a colossal one and it is likely t<i 
take some time.

I am re£dly glad that all these three 
BiUs are I?efore the House today 1 
have bem particularly interested in 
^em , m d It has been njy desire that 
these Bills should be enacted during 
ttis session so that we may take 
.practical measures to remove the

difficulties from 
which the people of Delhi suffer.^

Mr. Chairman; The question is:

continue the 
Delhi (Control of Building Opera
tions) Act, 1955, for a further 
period, as passed by Rajya Sabh*.,
-be taken into consideration” .

The motion was adopted.

Ciawscj 2 and 1, the EnacHng For^ 
-^ula and the Title were added to the

Pandit G. B. Pant: I beg to move: 

‘That the Bill be passed”.
-Mr. Chairman: The question is:

“That the Bill be passed”.
The motion was adopted.

SLUM AREAS (IMPROVEMENT 
AND CLEARANCE) BILL.

Mr. Chairman: The House will now 
take up the Slum Areas (Improve
ment and Clearance) Bill and the 
Delhi Tenants (Temporary Protec
tion) Bill, both together. The Busi
ness Advisory Committee has ^locat
ed 6 hours for discussion of both the 
Bills. So I propose that we do not 
divide up the time just now. Let us 
start now. As far as amendments go, 
the Delhi Tenants (Temporary Pro
tection) Bill has a larger number of 
amendments tabled to it. So I would 
request the House, considering that we 
.shall have to sit till we finish the work 
of the House, that Members them
selves may put a check as to the time 
allotment. Let us pass the Slum 
Areas (Improvement and Clearance) 
Bill in a shorter time than the other 
Bill which seems to be more debata
ble Bill with a larger number of 
amendments.

Now, we shall take up the first Bill.
Shri U. M. Trivedl (Chittoor): 

How can these two Bills be taken 
together?

Mr. Chairman: They will not be
taken together. Let me explain.

Pandit Thakur Das Bhargava (Gur- 
gaon): When the time was allotted, 
this was not within our mind that 
both would be taken together. They 
are absolutely two separate Bills. The 
one has nothing to do with the other.

Mr. Chairman: Let me explain. My 
intention was that we should not 
divide up the time—say three hours 
for the first Bill and three hours for 
the other Bill. The House will 
remember that six hours have been 
allotted for both Bills. We shall take 

the Bills separately. But I should 
like the House to remember that 
there are a large number of amend
ments to the second Bill, as it seems 
to be a more controversial Bill. Con- 
sidermg the fact that we will have to 
finish the work of the House today, 
whatever be the time we have to sit 
up, I would request Members to cur
tail their speeches to as short a time 
as possible.




